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crores. This Hospital is one of the
best Hospitals in the country. 'This
is also not recognised for training
programmes, There is a patent in-
justice in this matter and the public
is wery much concerned over this
attitude of the Bangalore University,

Therefore, may I request the Gov-
ernment to use its good offices and do
justice in the matter of St. John's
Medical College and Medical College
Hospital of Bangalore?

(vi) NEED RESOLUTION OF MAHARASH-

TRA-JCARNATAKA BORDER ISSUE BY IM-

PLEMENTING MAHAJAN CoOMMISSION
REPORT

SHRI T. R. SHAMANNA (Banga-
lore South) After Independence, the
Government appointed a States Re-
organisation Commission headed by
Justice Fazal Alii. The Commission
after through examination (taking
more than 7500 witnesses) cave a
report, The Government of India
accepted the report of the Commission
and took steps to form new States on
the basis of language spoken by a
large section. The criteria taken by
the Commission was that—the divi-
sion and regrouping should not
endanger: —

(1) the unity and security of the
country;

(2) linguistic and cultural homo-
geneity of the areas;

(3) financia], economic and ad-
ministrative convenience;

(4) successful working of the
National Plan,

The new States were formed in
1958, On account of the narrow out-
Jook of a few selfish leaders the full
benefit of States re-organisation
could not be got and on the other
hand much heat has been created.
This has cost heavy loss to the
country,

The Maharashtra leaders were dis-
atisfled with the SRC, award and
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pressed for reconsideration of S.R.C,
recommendation. Much against the
wishes of Karnataka leaders, one man
Commission, Mahajan Commission
was constituted To respects the wishes
of the leaders Karnataka accepted
the appointments of the Commission.

Justice Mahajan after careful exa-
mination of gll aspects gave a report
and award, It i= regretted that
Maharashtra, instead of accepting the
award passed by the Commission (of
their choice), is making unreasonable
demands tograb the areag legitimate-
ly belonging io Karnataka (Belgaum,
Nippani, Karwar etc.). The coercion
method is not the sole property of
Maharashtra friends. Karnataka, is as
it is, has lost valuable areas like
Kasergod (now in Kerala) and a good
portion of Sholapur, Kolhapur, etc
(in  Maharashira). The Kannadigas
will not be idle spectators and are
ready for any sacrifice to gurad the
Kannada areas, Karnataka is ready
for small mutual adjustments, on the
basis of Mahajan Report.

I, on behalf of 30 million Kanna-
digas, appeal to the hon, Prime Minis-
ter to advise our Maharashtra bro-
therg to live as members of one
family, Reopening of a closed case
will be opening of Pandors box. Letus
spend ourvaluable time in nation-
building activities.

(vii) CRISI3 1N TEA INDUSTRY AND
NEED FOR IMPLEMENTATION OF A COM-~-
PREHENSIVE PACKAGE OF RELIEF
MEASURES

SHRI B. K. NAIR (Quilon) Sir,
under rule 377, I would like to make
the following statement. The tea
industry everywhere in India is psa-
ging through a wvery srious crisis.
Apart from the severe drought that has
been serously affecting production
during the past two years, the steep
rise in the cost of production on the
one gide coupled with an unpreceden-
ted fall in prices both in the export
market as well ag internally, have
been fagt eroding the capacity of the
industry,
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While the prospects for the entire
country are quite glomy, the situation
is much more alarming in Kerala
with its low average productivity,
poor quality of the product, highest
cost of production, heaviest taxburden
and incessantly rising wage ., And
the unavoidable result has been that
a good number of estates have already
closed down and a growing number
is sliding into the red, broken down
with unbearable burden of arrears of
taxes and wages.

A cornfrence of the parties was re-
cently convened in New Delhi by the
Commerce Ministry and some pro-
posals are reported to have been dis-
cussed. But no concrete steps have
so far been adopted. The need of the
hour is quick adoption and speedy ‘m-
plementation of a comprehensive
package of relief measures both by
the State Government of Kerala as
well ag the Centre, Further indeci-
sion and delay in this respect s
bound to cause irreparable damage to
the plantations, especially those in
Kerala and result in tens of thousands
of workmen and their families who
belong to the lowest strala of sjciety
being deprived of their only means
of livelihood. And let it be remember-
ed, unlike in other industries, the tea
estates once closed and left idle will
within a short time and turn them-
selves into jugles entailling colossal
expenses for clearing, weeding prun-
ing, menuring, ete. and a waiting
period of several weeks to go into pro-
duction again.

It is time for immediate attention
and remedial action on a wide front.

(viii) NEED FOR ABOLITION OF CONTRA-

CTUAL sYSTEM OF Safai Karmacharis

AND OTHER LABOURERS IN AIR INDIA,
BomsBay

W dre twm fn (feomi )
IIreTA  WENRa, aFAt ¥ qwe gfwar
¥ 39 Tof wagdod wew  worgd
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wr gmfc wiew feafa e &
Tfiu wd geEda g ¥ ¥
wor ¥ fmre sR gu & 1 o wagdt
W AT ¥aw 7 wa whafka
arfosfes faar sar & s R 3kEn
aw< gfeat & 25 703 wfa wage T
A W wag wagd o efgat
wre o et & oo & faAt ® wagd
o wrz o ol @ 1 FeatfRa awg ¥
ofis 1% &) 9¢ 1.25 A fa
TR 1 & & wiafam wom gar
&1 W T IR FE 225 T
sfarg AT e & I famar &0 ¥
wage SRR gra @ s g Tk
R&  wET wE< ¥ 225 wY wY @
fram & 1+ gemfuarfan & fasw
¢ gy sq faq9q ¥ waAY wArAqr
THE ®1 |

UF AYE AP AT qAgd ¥ fgr
® fig @qmr wagd & x9T FATT
}EH W & AR, TG AL AT
TR FEF 4 F T fag wHwe
TogUr &1 wiqe farar wregr 1w
daw H fefea =0 & wue ded S &
AW W AT g | TN WInAEe
W frarar Rrgagar ga g WA
fadi & w6 wgw ¥ A W 7w faww
¥ o gl fur s g A gae gfear
H oug wEw peAw T H )

YA: TH T4 ¥ WIEGH & §OIT
& aa awg ¢ awd Fage oy 59
wiva swwafedt ¥ fga & ¥
ST ) WG NN FER F gEiea
sdafe § AaT #0 eqrf s A
T wT )



